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0 R D E R(Ordi)

The applicant while working as UDC in the Office of

the Respondent No.l. was placed under suspension on account

of his involveiTient Aftvi arrest in a criminal case vide order

dated 17.9,1987. The criminal case is still pending. The

applicant however retired from service on reaching the age

of suDerannuation on 31.5.1995. He is aggrieved that the

respondents did not sanction any provisional pension under

Rule 69 of CCS (Pension) Rules,. 1972,. pending a decision in

criminal proceedings against him.

2. The respondents in their reply have stated that the

applicant is entitled to the grant of provisional pension

in view of the pending criminal proceedings against him.

They state that the case for grant of provisional osnsion

is under process and has been re.subniitted to PAD on

27.11.1995.
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3, Today when the case came up for hearing, none nas

appeared for the applicant even on second call. I have

heard the learned counsel for the respondents. uedinsu

counsel for the respondents produced for my perusal a copy

of the order No.PAO/XIV/Admn./Pen/92/45 dated 8.1.1997

which is placed on record, sanctioning provisional pension

to the applicant. It is also noticed that the applicant

has received provisional pension along with arrears thereon

amounting lo Rs.30,689/- on 26.2.1997. In view of the

above position, it would appear that the relief sought for

by the applicant has been substantially granted dv tue

respondents.

In view of the above position, the OA is rendered

infructuous and is disposed of as such. No costs.
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